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seeking thg relisf of direction

was Eﬂtitl&di

2= The applicant's husband Mahabir prasad was employed in Northem

Railway Varanasi with effect Prom 21-7-1945 83 a permanent gangman

in Varanasi tila 17<4-63, The husband

of the applicant disappeared

after 17-4-1963 ang was not heard of, the applicant submitted the

We have heard the leamed coungel fop the partiss ang perused
the record,

oS- From the pivaj Contention of thg parties, it is glgarp that

thdi\uabmd of the applicant was employed as g Gangman and he wasg

g unheard of aftgp 17-4-1963, so his Clvil death shal} ba_pmmmad.
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allow the a@pplication of the applicant with the direction tgq the

respondents tg Pinalise the sattlement dues

afteyr Completion of a3
Pormalitipg required fop Payment of thg

88 possibls, The Payment of thg Settlement dues bg made withip

3 months Prom the date of Completion of

all formalitigg 88 required

and there will bg no order as ¢o

cost g,
UL SR~

MEMBER (A) MEMBER (3)
DATEO2 Allahabad 19th May, 1994,
(15 ps)

Wb



